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ICENTRAL AOMINISTRATIV£ TRIBUNAL

ALLAHABkO BENCH, ALLAHAB~U

Original Applicati n No; 375 .r 1992
S.K.Dixit •••••••• Applicant ••

Versus
Union of Indi~ & ethers.

WITH
Original Applic~ti n No; 376 ef 1992
P.K.Oube, •••••••• Applicants.

/• • • •• • • • R8:5pond nts.

Versus
Union of India & .re.

WITH
Original Application Ne: 460 .f 1992
M.K.Vyas •••••••• Applicants.

• •• •• • •• R·~PQndents.

Versus
Union Qf India & others

WITH
Original Applic~ti n Ne: 461 .f 1992
V.K.K~tr. •••••••• Applic~nts.

Versus
Union .f India & mthers

WITH' ,
Original Application No: 462 or 1992
O.P.Kushuvaha •••••••• Applic~nts.

Versus
Uni.n of Ineia & ethers

WITH
Original Applic~ti.n N.: 464 ef 1992
B.V.Galvalk~r •••••••• Applicants.

Versus
Union .r India & ethers

WITH
Original Application No: 465 .f 1992
Smt. H.L.Khalri •••••••• Applic~nte.

..~•'f> .
•.·If

••••

Vereus
Unien of Inaia & .thers

UITH
Original Applicatien N :
A.K.Srivastava

Union ef India &
Versus
thers
WITH

Original Application NQ:
H~ri5h Kumar

Versus
Unien Df Indi~ & thers

WITH

• ••••••• Respondents.

• • •••• •• Respendents

• ••••••• Respondents.

463 ef 1992
• •• • • • •• Applicants.

• ••••••• Respondents.

• •••••••

•• • • ••• • Respondents.

466 er 1992
• ••••••• Applicants.

•••••••• Respondents.



~Or i gi na.L Appl!ca ti n N . 467 .f 1992,
S.K.Shukla • ••••••• Applic I') tIS.

VerlSus
Un! n Df Inoia & ethers •• •• •• • • Respendents.

~rigin 1

ITH
t\pplic_tion r. : 466 cf 1992

. Surendra Kumar • ••••••• Applicants.
Versus

Uni n of India & .thers • ••••••• R.~pClndents •
WITH

Origina 1 Application Nil): 469 .f 1992
G. B.Magha • ••••••• Applicants.

Versus
Unicn of Indi_ o. Gth~ rs ·....... Respondents.

WITH
Original Applic&ltion NO: 470 of 1992
A.I.Khanwalker • • • • • • • • Applicant~.

Versus
Union ef India & .thers • ••••••• Respondents.

InJITH
Origin&l1 Applic.tiDn Ne: 471 of 1992
B.K.Bhatta • ••••••• Applicants.

"

Versus
Uniun ef India &: others • ••••••• Respondents.

WITH
Original Application N.: 472 of 1992
8.R.Singh • ••••••• Applicants.

Vereus
- Unien of India & others Respondents.••••• ••••

WITH
Original Application No: 473 if 1992
R.P.Gupta • ••••••• Applicants.

Versue
Uni n of India &: ethers • •• • • •• • Respondents.

WITH
Original Applicatien No: 474 .f 1992

R.K.Tew.ri • ••• • ••• Applicants.
Versus

Unien ef India &: .thers • ••••••• Resp ndents.

WITH



Original Applicat!8o. N.: .374<ar 1992
"t • t L~ . ,., 1\ r,

T .i(yMsITr - . Applica nte.,
Versu!

Unian_ar India & at~era I,•.•'!".

Hon'ble ~r. Ju tice U.e.Srivaatava, v.e.
Hon'bl. Mr, K,Obayya, Member-A

(By Hon'ble Mr. Justice, U.e.Srivastava, v.C.)
Shrl C.P.Srivaetava has put in app.aranc.

in thia case and haa pray •• for isposal of the
cse.. The l.arne. counsel for the raspan ••nts
Shri P.Mathur prays for time to fila Counter
Affid.vit. It i. net nec.ssary to grant time
for the same as si~ilar .atter ha. be.n dispoead
of by·the Bombay Bench and as ~all as Allahsbad
Banch. Therafore. the prayer of the l.arned
counsel for tha re.pondents is refused and the
ca.e i. being decided by hearing tha counsebfor
the parti•••

2. In this c•••• after hearing, we ara of the
opinion that,th. judge.ent which i••• livered at
Bo.bay ane which has b.an followed here at
Allahabad will hola gOOG. The applicant .ppear ••
in a written te.t of Office .Clerk in rasponse te
an adverti.e.ent issue. by the Railway Service
C mmission~ So.bay. The .xaminatlon took place
at various centree, the applicant was declared
succeseful in the written tast and called for
interview. The applicant was declared successful
in the eelection for the post of Offic. Clerk.

CommissionThe Railway serviceA Bombay informed the applicant
thst hie name has been sent to the C.ntral
Railways for appointment as Office Clerk, After
~alting for a considerable period when ·the
applicant did not get appointment, the applicant
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approached the euthorities and was tald that certain
enquiries in the irrsgularities which took place
are going on and he should wait for some tim more.
Lateron, a fresh liat was published on_21.12.1966
in the In.ian (xpres8 - and the name -
of the applicant did not figure in the liet. He
represented against the s•.e, but after failing to
get any response a lagal notice was .ent and there-
.fter thia application wa. filed before thie Tribunal
with a prayar that the respondents may be eirected
to offar appointment to him on the poat of Office
Clerk or upon any other equivallent post on the
b.aie of nis result 8S declared by the Railway
service commission.

3. In the written statement filed by the
respondents it has been stated that the cause of
action arose and exalrlination,'wasconducted by the
Railway Recruit.ent Board, Bo.bay and a•• uch in no

adaini.tratA.n.
cas. the pr.s.nt petition is cognizable by the/

In tha" vigilance enquiry certain te.pering were round with
the re.ult the applicant'. nama was dropped and'."
that'. why, he waa not given appeint ••nt. In ea.e,
hi. appoint.ent would have bsen given, a communica-
tion woul~ have been made. Un.oubtedly. ~~ I

- h.s"•••~~. the peraon/passed the exacination, he or ahe,
as the caa••• y be, and the result declare. then
the applicant ahauld not have been dropp.d without
any valid reason. If there waISo •• foul play in
the inclusion or his na•• , obviously, the applicant
was to b. given an epportunity or h. should have
been apprised of the nec.ssery racte to enable him
to submit reply .and meet anything which was against
him. But on the basi. of the Vigilance Enquiry,
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tho applicant ahould not hava baen daprived fro.
tha appointmont in which ha bac8 a antitlad agalnat
on. of the vacancies which was dvartised. No
parson .•hould ba daprived cif hie rights which
accrued or which nacossarily will accru. on account
of tha foul play by th. authoritias unl.ss ha ia
not guilty or he.",as not givan an opportunity of
haaring. Ac~ordin9ly, the appll~ation ia allowed
and the respondents ara directad to hald an anquiry
into the .attar aeaociating tho applicont with tho
8a.a and in ca•• no foul play on hi. p.rt':1or.teuntl

tha applicant ahould not hava been daprivod of hia
appeint.ont becauso ao.oone ha. bean foun. guIlty.
Tha anquiry .h6uld ba cemplatad within three .ontho I

fro. tha dato of communication .f thia ord.r. In I
ca.a, the entire oxal,ination hae baan cancollod and I.
none of tho.o who appearod in tho exa.lnation got
the appoint.ent ~h.n the applicant will havo ne
ca•• of hi. oppoint ••nt •. But in ca,o, .o.a
appoint.anto havo boon ••ao and ovary ca.. ha. to

1ba dacided on .orit. aa indicatod abovo, tho anqu1r)
about 'tho applican~'a case may ba .ada within

Ithra •• ontha fro. tha .ato of ca.municatien of th101
order. In~caaa. a••. or tho peraona a.re required .
to appear in Viva-Voce taet and thair written

,
.axamination i. accopted; but has not be.n cancellad I

.
they may appaar in the Viva-Voce oxaminatio~.
\

This is a pert of the .olection itaelf and incase
thoy succeed their result may be declered and
they may ba givan appoint.ent accordingly.
The application stands disposad with thasa
directions. No order as.to costa.

!p .' • •• ••• Contd/- 4
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Copy f the judge.ent ahall be placed on every
file •

I

Vice-Chairllan

Allahabad Oated: 9.2.1993
(JlJ)
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